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[®T. . RW/JAI/RJ/CE-RO/NH-1201 2/2025/02/3D]
g FfiET, g

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 18th June, 2026

S.0. 3210(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways,1356-E Dated:16/03/2026 , published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intention to acquire the land specified in the Schedule
annexed to the said notification for construction of Karauli Bypass Maintenance, management and operation of NH-23
in the stretch of land from Km. 0 to Km. 14 in the district of KARAULI in the state of RAJASTHAN

And whereas the substance of the said notification has been published in “The Indian Express” and “NIRBHIK
RAJASTHAN” both on dated 27.03.2026 ; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.
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SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH-23 in the stretch of land
from Km. 0 to Km. 14 for karauli bypass in the district of KARAULI in the state of RAJASTHAN

State: RAJASTHAN

|[District: KARAULI

SI. No. Survey/Plot

Number

Type of Land

Nature of
Land

Area
(in Hectares)

Name of Land
Owner/Interested
Person

L1l 2

6 |

|Taluk: Karauli

|Village: Karauli

1 2306

Private

Chahi A

0.0262

BHANWAR,
SURESH,
LAKHAN,
RAMNIWAS ,
BHARTU S/O
KANHAIYA ,
KAVERI,
SUNEETADEVI,
AMARBAI,
NEROTI,
RINADEVI D/O
KANHIYA HI
BARA. 1/4,
BHEROLAL S/O
KHOKHAL HI. 1/4
, RAMSINGH ,
PAPPO,
SHIVCHARAN
S/O MULA ,
PHOOLBAI,
BHOLO , RAJJO
D/O MULA HI.
6/28 , SUNITA
W/O TUNTUN,
KARAN , RAJESH
S/O TUNTUN ,
POOJA , NISHA ,
SUMAN D/O
TUNTUN ALL
NABA.
SANRAKCHAK
MATA SUNITA
HI. 1/28

2 2326/1

Private

TEER 2

0.0323

NABA.

RAMSINGH ,
PAPPO,
SHIVCHARAN
S/O MULA ,
PHOOLBAI,
BHOLO , RAJIO
D/O MULA HLI. 6/7
, SUNITA W/O
TUNTUN,
KARAN , RAJESH
S/O TUNTUN,
POOJA , NISHA ,
SUMAN D/O
TUNTUN ALL
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SANRAKCHAK
MATA SUNITA
HI. 1/7

3 2326/2

Private

TEER 2

0.1053

BHANWAR,
SURESH,
LAKHAN,
RAMNIWAS ,
BHARTU S/O
KANHAIYA ,
KAVERI,
SUNEETA DEVI,
AMARBAI,
NEROTI ,
RINADEVI D/O
KANHIYA HI
BARA.

4 2327/2

Private

GE.MU.NALA

0.0314

DHARAMSINGH ,
PREMSINGH S/O
PRABHU,
SAKUNTLA ,
DEENABAI D/O
PRABHUHI. 1/2,
RAMSWAROOP
S/O KALLAN HI.
1/2

5 2332/1

Private

BANIJAD 2

0.0273

RAMSINGH ,
PAPPO,
SHIVCHARAN
S/O MULA ,
PHOOLBAI,
BHOLO , RAJIO
D/O MULA HLI. 6/7
, SUNITA W/O
TUNTUN,
KARAN , RAJESH
S/O TUNTUN,
POOJA , NISHA ,
SUMAN D/O
TUNTUN ALL
NABA.
SANRAKCHAK
MATA SUNITA
HL 1/7

6 2332/2

Private

BANIJAD 2

0.1074

DHARAMSINGH ,
PREMSINGH S/O
PRABHU ,
SAKUNTLA ,
DEENABAI D/O
PRABHU HI. 1/2,
RAMSWAROOP
S/O KALLAN HI.
12

7 2332/3

Private

BANJAD 2

0.0974

BHEROLAL S/O
KHOKHAL HI.
SAMPURN

8 2333/1

Private

BANIJAD 2

0.0494

RAMSINGH ,
PAPPO,
SHIVCHARAN
S/O MULA ,
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PHOOLBAI,
BHOLO , RAJIO
D/O MULA HL. 6/7
, SUNITA W/O
TUNTUN,
KARAN , RAJESH
S/O TUNTUN,
POOJA , NISHA ,
SUMAN D/O
TUNTUN ALL
NABA.
SANRAKCHAK
MATA SUNITA
HI. 1/7

2333/2

Private

BANJAD 2

0.0576

DHARAMSINGH ,
PREMSINGH S/O
PRABHU ,
SAKUNTLA ,
DEENABAI D/O
PRABHU HI. 1/2,
RAMSWAROOP
S/O KALLAN HI.
12

10

2347/1

Government

Charagaah

0.7427

1. VAN VIBHAG
(JANGALAT)

11

3139

Private

CHAHI 1

0.064

KAMRUDDIN ,
JAMILUDDIN,
NAIMUDDIN,
AMINUDDIN S/O
KARIMUDDIN
KHAN

12

3140

Private

BARANI 1

0.1345

KAMRUDDIN ,
JAMILUDDIN,
NAIMUDDIN ,
AMINUDDIN S/O
KARIMUDDIN
KHAN

13

3198

Private

CHAH

0.0126

1. SICHAI
VIBHAG
PANCHNA
SICHAI
PARIYOJNA

14

3199

Government (SINCHAI
VIBHAG)

CHAHI 2

0.0181

1. SICHAI
VIBHAG
PANCHNA
SICHAI
PARIYOJNA

15

3371/1

Private

BANIJAD 1

0.6001

PAWAN KUMAR
SHARMA , SAJAN
KUMAR SHARMA
S/O DWARIKA
PRASAD
SHARMA

16

3371/2

Private

BANJAD 1

0.1051

RAJENDRA
PRASAD
SHARMA S/O
DWARIKA
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PRASAD
SHARMA

17 6699 Private Chahi A 0.002|[1. IRREGATION
DEPARTMENT
PANCHNA
SICHAI
PARIYOJNA

18 8814/1 Private BARANI 2 0.1048||RAJENDRA
PRASAD
SHARMA S/O
DWARIKA
PRASAD
SHARMA

19 8814/2 Private BARANI 2 0.2188|[1. PAWAN
KUMAR SHARMA
SAJAN KUMAR
SHARMA PIL
DWARIKA
PRASAD
SHARMA

Total| 2.537|| |

[F. No. RW/JAI/RJ/CE-RO/NH-12012/2025/02/3D]
SHAIKH AMINKHAN, Director
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